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12.03 hors.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
Reoromtzp ROBRERY IN THE AJMAL
Enan Roap BRANCE OF SYNDICATE
Bank, Nrw Drimr
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THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
Sir, at 300 PM. on 341978, the
Central Police Control Room receiv-
ed a telephone cal] that an incident
had taken place im the Syndicate
Bank on Ajmal Khan Road, The Con-
tro] Room directed one of its vans to
reach the spot immedistely and also
informsd the Police Station, Karol
Bagh, SHO, Karol Bagh, slongwith a
Sub-Inspector and a Constable reach-
ed the Bank within few minutes of
receiving the information.  Soom
thereafter, the senior police officers
including IGP, DIG and SP also
reached the spot

APRIL 5, 1978

Khan Road Branch

of Syndicate Bank (CA)

pane of the Cabin with his gun and
demanded the keys of the Cash
Chest. The Cabin wag opened and
the lady cashier offered np resistance,
Her colleague also » lady wu: count-
ing the day's collection in an adjoin-
ing Cabin, alongwith a ma'e atten-
dant. He then collected the cash
from both these Cabing and put it in
a polythene bag. When he demanded
the keys of the strong room the lady
cashijer kept quiet indicating that she
did not have the |lkeys with her.
Thereafter, both the intruders left
the bank office. Before leaving. they
left a hand written note saying “re-
lease of P. R Sircar, aliay Anand
Murti, unconditionally demanded—
UPRF™. The man wearing the turban,
told the bank employees in English
that they need not fear as they were
not gut to harm them. He said they
were doing this for Sircar and, there-
fore, for a poble cause. They left
saying *“Thank Yyou Comrades; We
will come again”

There were only & male attendants
in the Bank at the time of the inci-

Cashier’s Cabin, remained silent
near the main door was prevented
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Bagh has been regislereq and the in-
vestigation has been entrusted to a
special team pet up under the per-
sonal supervision of S. P, Crime, All
possible efforts are being made to
work out the case

I will tel]l you, with your permis-
sion. that the Managers of thizs Bank
do not believe in eny necessity for
security. They do not keep any
guards of their own.
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of Syndicate Bank (CA)
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SHRI P. RAJAGOPAL NAIDU
(Chittoor): I do not know why in &
nationalised bank there are mo securi-
ty guards. It is strange.

SHRI P. RAJAGOPAL NAIDU:
Am 1 to understand that in the other
brmnches of the Syndicate Bank also
they do not have any security guards?
Is it their policy?

MR SPEAKER: Anyway, in the
Ladies” Branch they do not have it

of Syndicate Bank (CA)
AN, HON. MEMBER: Not police
station, police patrolling.

SHRI P. RAJAGOPAL NAIDU:
Police patrolling and police station.
They have represented to the Gov-
ernment that lawiessness is growing
and so many robberies have taken
place. What are the steps which the
hon. Home Minister propose to take
In the matter?

SHRI CHARAN SINGH: I do not
think any reply is needed. As my
hon. friend would be knowing, so
many friends on this side have already
said that there are two police stations
in this very ares. BSo, there is no
uveed for eny further police stations
in the aren. As to the statement that
lawlessness is growing. it is a matter
of opinion. It seermns some friends
sitting opposite will never be satis-
fied, He nsked why the management
o1 this Bank did not consider it neces-
sary to keep guards. It is for them
to say that. But it is a fect that they
did not keep guards, becauss they do
not bedeve in such security. If my
hon. colleagues will forgive me, [ may
say that some of my colleagues them-
selves members of the Cabinet do

are not agreeable to it. It is a matter
of on which O
ment have nothiog to say....(Iwter-
ruptions) B

SHRI P. RAJAGOPAL NAIDU: It
& pationalised Bank and so much
maney is mvolved in it. Bo, why
should they not have security guards?
Of oourse. I kmow it is not your

s &
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of Syndicate

reputed and well-known nationalised
Bank, namely, the Syndicate Bank,

Bank (CA)

cerned, the description of the robbers
as obtained from the staff has been
broad by the wireless network to

whilch is one of the best i -
ed banks in India. A huge amount
of money has been lost by this Bank.
Earlier also, there was a dacoity in
the Banganapalli Branch of the Syndi-
cate Bank in Kurnool district and Rs.
13 lakhs were lost. Thanks to the
prompt action by the administration
of the State, almost the entire money
was recovered within 15 days. Oml

Rs. 35,000 ined fo be d.
1 want to know whether in this case
serious efforts are being made to
arrest these culprits and recover the
entire amount. In this capital city of
the country during the day light
people have entered a benk and
snatched away lakhs of rupees and
escaped. Further, thiz is not a stray
incident. There were many such
cases. In spite of the fact that law
aod order has gone % dogs and there
is no safety or security in the city
and in spite of the representations
fror: the local people, which is a sort
of advance w no steps were
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the border posts, control rooms and
patrolling  vans. All of them have
been alerted. Two police dogs have
also been pressed inton service.

SHRI CHITTA BASU (Barasat):
In the statement made by the hon
Home Minister reference has been
made to the pote left by the robbers.
It is not, aceording to me, a simple
incident of robbery. It has got wider
implications. Why cloud this? The
Home Minister's , statement has not
seriously taken jnto account the other
aspect of the whole thing.

It appears that this robbery has
been: & part or is taken to be a part
of a campaign of terror let loose by
the Anend Marg. Government is
aware that the Anand Margis have let
loose acts of violence not ooly in this
country but also abroad. Letters of
threat have also been issued against
the Prime Minister, against the Home
Minister, agamst the Minister of
Foreign Affairs and others also. In
this connestion, it hae also to be taken
fiste of that the Anand Marg have
already declared that they will go on
with this kind of campaign in future
also, not only in this country but cut-
side,

You would be astonished to learn
that the Free Preszy Journal of Bom-

Margiy a3 a murderous group. It fur-
ther observes that it might be a toal
in the bands of some very reactionary
end powerful interests operating in

this country.
Agein, an important official of the
CBL is credited to have gbhserved:
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[Shri Chitta Basu]

foreign Margis who visit India.

particulnrl, Patna and Calcutta.”

The hon. Minister of State in the
Ministry of Home Affairs in the course
of a reply to a guestion has said that
there are frequent visits by foreig-
ners to Patna to meet Mr, Sarkar.

In view of this may I know
whether the hon. Minister will take &
wider view of the thing and entrust
the enquiry of this particular rob-
bery to the CBIL and also let the
House know the action taken aguinst
the Margis for the acts of violence so
far committed by them and the steps
proposed to be tsken to curb these
acts of violence, mcluding the ban
of the Anand Marg in this country?

SHRI CHARAN SINGH: The note
shows that they are Anand Margis,
but it does not follow that they are
Anand Margis. It may be a mere
fake just to put the police off the
track. gtill, the police is investigating
both the possibilities.

It necessary, it will be ensrusted to
ihe CBI, but today it is not consi-
dered necessary.
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Khan Road Branch 248
of Syndicate Bank (CA)
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MR. SPEAKFER: Please come io the
question.
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SHRI P. VENKATASUBBAIAH
{Nandyal}: On a point of order. When
a celling attention is tabled by certain
Members, you call upon only those
Members to put the question and the
Minister replies. When the reply
is obtained, it becomes the property
of the House. When the Minister
does not give satisfactory reply, it is
the practice that any Member can
stand up and seek clarification from
the Minister because the answer was
not satisfactory. But you said that
only those members whose names
appear in the calling attention motice
are entitled to ask questions. In prac-
tice, the rep’y of the Minister is the
property of the House and any mem-
ber can get up and seek clarification.
I want your ruling on that.

MR. SPEAKER: The ruling is that
in the calling attention only those
members whose names are listed, are
entitled to ask the question. If it is a
Short Notice Question, others are
allowed.

SHRI P. VENKATASUBBAIAH:
But when it is a question of clarifica-
tion only.

MR. SPEAKER: Rule 197(2) says:
“There shall be mo detmte on such

of Syndicate Bank (CA)
statement at the time it is made but
each member in Whose name the item
stands in the list of business may,
with the permission of the Speaker,
ask a question.”

SHRI P. VENKATASUBBAIAH:
But for secking a clarification, we
can seek your i
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MR. SPEAKER: I do not think he

ecomplimented you like that. That is
not & point of order.

—

MR. SPEAKER: The hon. Minister
of Defence to make a statement

SHRI K. LAKEAFPA (Tunkur):
8ir, today is Babuji's Tlst birthday.
On my behalf and on behalf of my
party on this side of the House, I
with him happy returns of the day.

SHRI DHIRENDRANATH BASU:
(Katwa): I wish him meny happy
returns of the day.

SHRI VASANT SATHE (Akola): I
also joim my hon. friend in comgratu-
lating Babujl on his 7lst birthday.

—



